ltem No .'FI‘F-

Gurdeep Kaur v Harcharn Singh

CC Mo, 163172019
'H'.'l .hr.;-‘.' 1"-'1":.'..#"

Faclier all the matters were adjourned en-bloc pursuant to the dircctions

prassed by the Hon'ble High Court of Delhi from time to lime amid loch-down.
Suw, vide office order pa, 26/DIIC2020 dated 30072020, Distriet Courts
have been directed to take np

all the cases listed before them throash
videoconfer encing except the cases w hercin evidence is 1o be recorded.

3T 092020
Present: None

Court is convened through V/C (CISCO W EBEX) from residence office.

In the interea

of justice, no sdverse onder is being passed today agains:
necused,
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Mut up on 0402200

I for argunients on the applicati
Cr.iC.

o filed under soctoon [56 (3)
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sy Wi, 16

Korvil Kapoer ve, Manjeer
FIR N, [21002014

PPN Flari Napor

Farclicr all the matters were adjourned en-liloe pursuwant (o the directinns
praassedd by the Blan®Ble THigl € ourt of Delbid Trom time to time aomid Liekedow n.
Sow, vide oflice order no, 260000072020 dated 300072020, District Courts

hasve been directed to take up all the cases listed hefore them through
videnconferencing except the caves whercin evidence is 1o be recoriled.

i

7.00.2020
Present: Compluinant not produced from JC
Shrf Sany Garge, learned remand advocate through VIO

Conrt b convened theouph VAO (CISCO WERBEX) feam residence office,

[Flle perused
Put up on 26,10.2070 for further proceeding s,
Jail Superintendent Is dirccted to produce the complainant through V/C on the said

dule,
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FHE Mav, 5152020
I flard Miagar

Earlier all the matters were aljonrened en-Ilee puesiant G the dives tons
passedd iy the Hon®bile DEEgh ot ol Drelbil Fram e i tawe ol loele-diwa
s, viile offlee order o, 20N daed 30T 20010, Iristrict Convis
bhave been direeted o take up ull the eases Bisted before them thrigh
videneonferening exeept the eases wherein eviibenee is 1o he reeadedl

2405 20020
I*resent Learmed AMY Gor the Stale throngh N

Aceused produeed from Cemral Juil Mo, 4

Lonsmed connsel ok i pecused

ASE ) Stegh through VO G0 of case FIR Na. 1520200

Hemd Constubibe Buadeas through YA I of e P M, 000s ) &2021)
Court is comvened ranph VO (CISCOWEBENX) from residence nfliee.

1 stoted by the Juil Avthority that neewsisd 5 200 in E-F1R Ma. (K058 572020
and nod in FIR B, 5152020

1 Beafeaonr aleor wtntedd thit b hos nrrestod vhe peetsed n eise FUR Mo, 81572020,

AST Hai Sieels s wtaded o bt L not areented ooy person By Hie nabie uf Ml
A=har Inocase PR N 515202

In wiew wof the gbove dlsewiadon, leamed  connsel wiklien to withalpaw his
apelieation !
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| lewrd, Application stinds dinmineed ns withdrawn



e Mo, 20

State va, Afhivhed elc

FIR KXo, 16042014
US: Hari Napar

Farlier ull the matters were adjourped en-bloe pursuant 1o the dicections
privssedd by the Tlonble Thigth Conet of Thelld Teom tome to time gonid Log k-1 .
Moo, vide ofTice onder o, 200200 dated AT 2020, Ivsirice ©aurts
have been directed o tabe upe all the cases listed before Hicm throueh

videovonlerencing except the cases wherein evidence is tn be recorded,
¢
37 00 2020

Presem: Learned AP for the State through V/C

Accuscd Nitim is absent

Rest accused through V/C (present in court in perion)
Sirt Sameny Gy, learmed reriand advocate through V/C

Court is convened throupgh VIO [CISCO WEBREX) from residence ofiice,

il prefised

It i stuted by the co-accused persons that accused Nitine could not appear today
betore the coun as he is unwell.

I Turther stated by the aceused persons that guashing petition has alresdy been
Filed Delore she Hos™ble Hhgh Court aff Dalhi

Heard.

AL reguest, put up on G402 2021 for further procecdings. ”

{Habity Mineyal
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lem Mo, 3l
Stnte va, Deverrder St

FIR Mo, 22652012
IS Mumdkn

Farlicr ol the matters were adjourned en-bloe pursuant to the directions
pussed by the Hon'ble Migh Court of Delbil from time to lime anid Joek-down,
Now, vide office order ao. 260001C2020 duted 3007.2020, Distrlet Courls
have Deen direeted to take up ol the enses lsted before them through
videoconferencing exeept (he cases wherein evidence is to be recorded,

o
Lj?.l‘.l'l.ZEIZL‘I
Present: Learned AP Por the Stte through VC
Mone [or the necused
Court Iy convened through VIC (CISCO WEBEX) from residence offiee,
File perused.

Put up on 04,02.2021 far P In view of the ahove mentioned afliee onder. "

(Habim I'iﬁlyuj
MSE-06, Wesl [Rslrict
THE, Delblf 30902020
wirn i
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liem No, |

Unirave Repor

FIR Na. 11872003

PS: Afrorctls
Euarlier all thp malters were adjionrped en-bloe pursuant 1o
Passed by the Honble Iigh Cogri of Delhi 1,
Now, vide offjee onder nu, 26/DIC20M0)
have been directed to g
1'hlmu:unl'nrrmin::

the directions
rom dinne to time amid lock-down,
Lated 20.07,2020, District Courrs
up all the cuses Fisted befure them through
except the eanes wheppin evidence iy 1o be recored,

20002020
Present: Lenrme| AP for the Siate through V¢

Mone for com plainant/vietim

Court is convened through Vi (CISCO WERBEN) from residence office.
File perused,

Process could not be Bsued due to lock down
Let 10 anid LRs of decenselt be summaied for next date of heoarin 2.

Put up on 05.01.2021 for fusther proceedings

(Hubita Puniva)
MM-06, West District
THC, Démims ou 2020 .

Rl 4
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lem No, 312

CC No. 1270011 4
j':’:if |‘h|'|!lﬂ.'.ﬂ|'.|_l

Earlier all the mutters were adjourned eo-bloe purssant to the directions

passed by the Honble High Court of Delhi from time to time amid lock-duwn,

Now, vide office order no. 2O/IMEC2020 dated 30072020, District Couris

hive been directed to fake up all the cusves lisre

videovonferencing evee
d

7092020
I

d before them through
PEihe cases wherein evilence is 1o be recorded,

Present: Shei Avinarh Katrme Tayei, leamed counsel lor the complainam

Court is convened thraugh VC {CISCO WEREX) from residence oifive,
File perused.

Put up vn 09.10.2020 for arguments on the point of sumimoning,
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lem No_ 4
State v deer Pl Sinph
FIR MNoe S4002010 4
S Ifoari Nerrar

Farlicr all the miallers were adjonrned en-bloc pursuant o the directions
passed by the Hoable High Court of Delhi from time 1o time amil heb-down,
Sow vide wlffice order no. 260000077020 dated X 2020, Districd Courts
have been directed 1n take uj all the cases listed befure thietih ""”“E.Il
videsconfiere neing cve ept the cases whercin evidence is to be recorded,

32000
Prerent: Leamed APP fur the State through VO
MM Lo scoused peruans
S Semny Gory, leamed remand sdvocate theenieh Vg
Court s convened thraugh VU (01008 W) FUEN) Mrom pesiilenee ollice.
Fike perused,

Ion the interent of justice, no aherse onder 13 being passed loday apalne (e ecused
R Ll

Fut up oy 04022020 for argunrents on e posnt of charpe

10 be absir summoned foe the neat date of beanng I' f
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Peeirs B 2
Slote va Nealiir o Kol ey

LT TR SR TR
I'S Flari Napgr

Parlier all the matters were adjunrned e il prrswant to the direelinns
(LT l#ji thie Hlsin“Lile g Comaet ol Dbl Trivmn Gl Fon Bhoe amnbid Dol - alorw i1,
M v hde lllee sder o 2000002020 danel MLAVT. 2020, Ihetvlen © wurts
hase becn alivevted i fake e ull the cases listed bielore them ihrumgh
videocanfereocing exeepl e vises wherein o ienee bs to e recaridel,

LN LY IR AT ]
Present | earmed AP for the State gl Vo
Soow for aecusend persins
S Kareny Gur e, leanmed teiiml mdviscate through VO
Comet is comvened throuph Vi (CISCOWEREX) friom residence office,
File petrunesd

Pk apv oy 000 02 2001 fug P fixed ’

Habim Punaya)
SN West Fhstrict
PR, Daatba 2000 2




ltem Mo, B

Hemant Paul ve, Kajiv Kumse

CC Mo 1298972018

I"S: Harf Napar

Earlier all the matters were adjourned en-bloe pursuant 1o the directions
passed by the Honble High Court of Delhi from time 1o time amid lock-dow
Nuw, vide office order no. 20/00EC2020 dared 30072020, District Conrts
have been directed 10 take wp all the cases listed belure them through
videoennferencing eveept the cases mherein evidence is ta be recorded,

249 0 20210
Present: Mird Narerder Kumar Kobea, leamed counse] for the compliinant

Court is consened throwgh ViC (CISCO WEBEX) from recidence office,

Haand, File perused

Al request, put up an 04.02.202) for CE in view of the above mentioned offics

order,
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ltem Mo, 7
Srate v Goamesh -I,Tup:ra
FIR Mo, 3652018
s Mrorfag

Farlier all the matters were adjourned en-Dloe pursaunl to the directions
prassedd by the Hon"ble Bieh Conrt of Delbi from time (o time amid lock-dis
Now, vide office order oo, 200000072020 Jared M7 2020, Disteivl Courts
have been direeted 1o take up all the cases listed before them throush
vidvoconferencing eveept the cases whercin evidence is to be eecorded.

JEk L T2

Present: Leamed APP for the State through V/C

Mone {or accuned

Conrt is convened through V/iC (CISCO WEBEXN) fram residence alTice,

IFile persed

Penesal of the file reveals that accused is running in Jizsfhur jail, however, he is on
baae] a thees cose.

Voncernad Jail Supenmendad is directed wo produce the accused either in PErson of
throwah V7O on nexst date of hearing. V.C details be shared with the jail authonty.

*ut up on 20.10.2020 for further prxeedings,

Notice be also issued 10 the surety of the accused for the next date of bearing

1
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frem b [2

State wy Seandeep
FIR Pare I FT72004%
i"ﬂ'.l 'rr.lll'-.'-:l'.i

Farlier all the matters were adjourned eo-bloe pursuant to the dicestose
pavsed by the Hun'bie High Court of Dhelli from Lime 14 time amed bak-doymn
“orm, vide office order pa, JGDHOHRN dated 3072020, Dntrict §ourts
hase bees directed to take up all the cavew Listrd before them throwgh
videwcomferencing rirept the caves wherrim o idenes i 1o be reeerded.

20 .05 220
Presers [esmed AFP for the Soate throagh WA
Mome for the acCned
ks Srmry Gy, bezrmed remand advoczts Tirogh C
Court is vomseaed thruugh VIO (CI1SC0 WEHBEX) from residencr offace.
Fibe prrmed
Procet consd met be itsond o to lock-dorwn
Lot frek sm—ons be iisucd W the actoed oh ftice 1o Bt wareTy.

Pt op oo 04 22000 for sppearanee of mouned Fanket procestings



Ttem MNo, 9
Simle ve Rolut

FIE B 63/20) W
IS, Mundba

Farbier all the matiers were adjourned co-hloe pursaunt o the shirectivns
pravssedl by the Hon™Ble Bigl Court of Delbi froam time b the wid locledown,
Mo, vide office onder o, 20000072020 Qatedd 30072020, Pastricl Conrds
bave been abirectid e tabhe up all the cases listald belore them thrugh
vidvoconferencing exeept the cases wherein o lilenee is tu be recordel,

=4 (5 2
Fresent: Learned APP {or the State throueh VIC
Marine for 1he scoused
Xhrp Savmy Garre, leamead remonsd sdvocate through V.0
Coort s convened through VO {CISCOWEREX) Trom residence office.
File perased

In the imerest of justice, ne wdverse order o being passed todiny apmnsy the
accused

Let 10 be surmmonied for peat date of hearnng "
Put up on 04,02 2021 for fusther procecdings.
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Farlier all the mattery were admaried es-blae parsaas? = M Gre==ar
paswsed by the Hoa'ble Heek € omrt of [edhs from tame i Smer pwad bci-Ssw i
Seem, vude office order ma. MTHIC 2909 dased 5367 292 Daarram Coorm
Bave beva difecied 1o fabhs sp afl fhe v daed Borforz Som Mfwesd
vidoneonls rencine rioept The v » herra o wirnce & S be reowedcd

T0A 3120

Present. Learned APP for 2oe Some Sroggs YT

Court n cuvavened threwrs V C OIS0 WEEF N from rosadeacs oSz
File perrssed

Put up o 1102029 Sor coesadersone

Corplamars and [0) 10 250 g e procestess Sroas V'

—ifrkr - e ——, _ToNET. NN ]

Pt g




liem Mo, 13
Stz vs, Shaucar

FHE Mo, 197432019
PS: Fari Napar

Earlicr all the matters were adjooroed en-bloe purswant to the directions
prassed by the Hon®ble High Court of Delhi from time to time aniid lock-down,
Sow, vide office vrder no. 20020200 dated 30007, 20240, Listrict Courts
have been directed 1o take up all the cases listed Dhelure them throueh
videovonferencing exeept the coses wherein evidence is to b recorded,

20042000
Present: Leamed APP for the State through ViC
Mone for scoused ton tail inthis case)
Shn Sanny Garg, learmed renond advocate through VI
Court s convencd throweh ViC (CISCO WEBEX) from residepee office.

Let fresh summons be issued to the accused and the complainsit'owner of the

stolen property for 04.02202) T
" Ml"'ll‘ﬂlmﬂ‘_r
arva PN



lem No, LS

State v, Fishal

FIR No 121032

S Mundin
Barlier all the moatters were pildjourned en-bloe
passed by the Monble 1igh Court of Drelhi froan
Sow, aide wffice order oo, 26/ 01172020 .
have hieen directed 10 ke
videocunferencing ey

pursuant v the directinns
time to time amid lock-diw n,
ted JOLOT.2020, District Courts
up all the cuses listed before them through
ept the cases wherein evidence is to be recordedd,

004 3020

Present: Leamned APP for the State throuph V/C
-\l.'l.:l.]'ﬁ-l:-l.l i9 ""'-.L’Itl."lj L h.'._ in .].(_.

Sles Sarny Garg, learmed remand sdvocate through V' C

Court is convened through VIC (CISCO WEBEX) from residence office,
File perused

Jail Supenntendent is directed 1o prodduce the accused on 01 10 2000 through V/C

Notice be also tssued to the complainant and 10 for next date of heanng. |
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Farbier all the marery wers wlpurral or-lioe gursmnt B e Srecnmm
passed by the Hun'ble Migh Court of

Deilis i e = Yme pmg e Sy
Saw, vide olfice ender gm SDHC 20 et 5 WYL P o b
bave bocw direcind w =i ap il

e S béel Wi Berg briee =
Vulivcuafereacing evorpt the crses m o enlrnes = 5 e roEruwreTer

b 0 By Ul
Present: Laarmed APP for dve Spgre e VT
TG PeTRE A oot S UG
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e Mo, 22
Sate vs Ivender Kumar

FIR Ma. 4362010
S Hari Nawvyr

Earlier all ihe matters were aljourned eo-bloe pursugnt 1o the reetions
puassed by the Than'ble Wigh Court of Delhi from time to timie amid foch-down,
Now, vide uffice nrder no. IDIC2020 dated 20072020, Distriet Courts

hive been dirceted 10 take up all the cases listed before them through
Videoconferenving except the cases wherein evidence is 1o be recorde,

20009 1020
Present: Leamed APP far the State threugh VIC

Mane for the accused

Sarf Sanmy Crarg, leamed remand ady oate throwgh VIC

Court is convend throush V/C (CISCO WEREX) from res

File perused.

ifence alfice.

Put up en D4.02.2021 for PE in view of above menhoned oflice arder {
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e s 1N
State v Mol

FIR *es 470720020

N e Aapa

Farlier all the matters were adjourned en bl parsosnt o the directions
pravsedd Dy the Flon®ble Fligh € oart of Dreiba Trom time to time amiid bk dow s
Sow, whle office weder mo, DI 2000 dated 0072020, Dateut §ourts
have bievn directed 1o take up all the wsses listed lweliors them thraezh
videnconferencing exergl the caves wherein evidencr bs b be reeseded

AT RIL AR
Frevert: | eamed AFP for the State through VA
Aveused (8 stated to be in JA
ahirt Sy Grarg, bearmes] remand sdviecate through Wi

Court v cunvencd throwgh VO ICISCO W EBIX ) from resbdence allice.
File perised

| take copnivance of offence

Frimus facle there s sulficierd metenial en recoed 1o seemrmon the sc

o Hemes,
Lill Superintendent i directed to prrabuce the accused on |3 102020 throeeh % 4

W e 'I:\- --—:u:'\'\:

Copy ol the charge-abieet be gl woolied 0 the ncouted thrmess
M cident

: L= =i



ltem Mo, 19
State va Croondey Simefi el
FIR Mo, 4247004
PS5 Mari Nupar

Earlier all the matters were ad|wurted en-bloe pursuant to the dircelinns
prassed by the Hon™ble il Cowrt of Dellid Trom time b finee amid Wick dos g,
Mo vide office order no. 26 20X dlared 0072020, Ihstrict Caurts
have bevan directed 1o 1ake up all the coses listed belire them throsuul
videoconferencing except the caves wherein evlilence is to be reconded.

Jh 42020
Present: Leamed APP for the Sute throiph VO
sz Lo he pocused perwns
Sterd Sty Guaryy, learned remand advocate throuph VG

Cornrt i convened throwsel VU (OIS0 1) EHEX from residence nffive.

In the mterest of justice, po wdverse onler is being passed tokudy auainst the necuse
"H.'ml.'lﬁ‘.'-

Putup on 04022021 for arguments on the point of charpe further rm.;.:e:?.lfu_u:..



[teen Wi, 23

Shte ve Niteeder Kumar Gupug

FIR N, 1232014
PS: Hori Nuyar

Earlicr oll the mutters were mljonrned en-blog prursuant 1 the dircctions
prassed by the Hon'ble Bigh Conrt of Bellii Trom time 1o time amid bick-gaw i,
Now, vide ofMice under no. 2AMTC20M dlated I0T200, District Conrts

have been directed 1o tahe up all the cases listed before them through
videoconBerencing except the casis wherein eviilence is to be recordeal.

29.(% 2020

Present: Learmed AP for the Siate thevwgh VG

Wone for e secused
Shei Sanny: Garg, learned remand mlvocate throuch VT

Coort s convened through VIO (CISCO W FBEX) from residence olfice,
tHeard. File perused

Put up on 04.02.202 1 for PE in view of the above mientioned oft o order,

|

(Bahita PPuniva)
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ltem o, 25

Suate vy Parmirader Singh

FIR Mo. 75,2013
a5 Mundia

Earlier all the muatters were adjourned en-bloe pursuant 1o the directions
prassed by the Hon'ble Hieh Court of Delbi from time 1o time amid lock-down,
Mo, vidle ullice order oo, 2650002020 dated 300720240, District Cowrts
have been dirccted 1o take up all the cases listed before them through
videsvonferencing excepl the caves mherein evidence is o be recorided.

.09 2020

'resent: Learmed APP for the Sunte through VAC

Motie for e pecived
Court s convened throoeh VO (CISCO WEBEX) from residence office.

In the interest of justice, no adverse order is being passed toduy opainst the
absentes accused persons.

Heard, File peruued,

Put up on (4,022,202 ] for PE m view of the above menlioned office arder,

|
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Itein Mo 27

Slate va Soa Sunchi

FIM Y0 124700016

N Hart Napar

Farlier ull the mutters were ai
prassed by the Hon®ble Hish oy
S, slile allice orider n, My
have been divected 1o take
VidesconTerencing e

purned cn-bloe purswant to (he hires fivmy
v uf Drellih from time to time amid lsck-ddim iy,
NI R dared X007, 2020, Pisteier Courts
up all the caves listed belure them thruugh
Uihe caves wherein evidenee v s be recurdeil,

2000 M2

Present: Learied APP for the State thrgh VAT
Aceused throwagh Yo

shed Piyush Jain, learmed councel for the acqysend though VO

Couurt is convened through ViC (CISCOWEBEN ) from residence ullice.

Heard File penined

Put up oo B402.2021] for PE in view of the above mentinned office order
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ltem Mo 29
Stare vi. Rum Singh
FIR Ro. 31672016
P& Mangdia

Earlier all the matters were adjourned en-bloc pursuant (o the directions
passed by the Hon ble Migh Court of Delhi from time to time amid fock-down,
Sow, vide office order no. 26/DHC2020 dated 30072020, Iistrict Conrts

have been directed to take up all the eaves listed before them thruugh
videoconferencing except the cases whervin evidence is 1o be recorded.

=9.09.2020
Present: Leamed APP for the State through ViC

Sieed Himarthu Sharma, leamed counsel for the complalnant victim
through Vi€

Court is convened through V/C (CISCO WEDBEX) from residence affice.
File perused.

It is s1ated by the Jearned counsel for the complainant thay matter has already been
scitled between the parties before Delhi Mediation Centre and now the matter was
lsted for payvment s per sertlement

Heard

Since none has appearsd on behsif of the accused, let coiirt notice be fasued o the
accused and his counsel] for 14,10.2020.




brem Mo, 28

Sate ve Minty DU EIC

FIR Mo, 0018272016
FS: Mumalka

Farlier all the matters were adjourncd cn-bloe pursuant fo the directions

passed by the Monble Bligh Conrt of Delbi rom time 1o lime amid Jockedimn.

San, viide wiliee arder no. 26/ DHC 070 daned MU 020, Distriet Courts
have been directed to take up all the canes tsted before them theough

videnconferencing eveept the cases whercin evidence is 1 e recorded

=900 2024
Prevent: Ledrned APP For the State tegh VO

e vt Ver =l ikt counee] for acoused Sl

Avcused v throagh Ve
ot for 1o accuied porwens
Coart is convened through VIC (C1SC0 W EREX) from reshilence office.

File persnd

In the interest of justice, no adverse wrder s being passed toody apiins: tha
abseniee necuwsed persons
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Item ™o, 26

Simle ve, Herrlee! Sahmd

FIR Mo, 11772014
[*S: N funsdhin
Farlier all the matters were adjonrned en-hloe pursiant fo the diveclions

passedd by the Hoo®bbe heh Conet of Delbi from e o sime amid Toek-down,
Sow, vide office order do, 20C20200 dared W7, 2020, Distrter Conris

have been directed o tuhe vp all the coses listed before them through
videowonferencing exeept the eases wherein s idenee is 1o be recorded

G pE N

Present: Leamed APPE for the State throuph VAC

Sadrrye foor Abwe oo gsed

Shei X Gare, Tewmed reimand advovate through VC

Court is eonvened throngly VIC (C1SC0 WERENX) from residence office.

File perused

Process mol i=sued by the e, Te is wamed to be coreful in future

Put up on (9,10 2020 for pursse fixed, If
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ltem No. M4

A1 h_rnm Saniiler v Naunrali

CC No, 726172016
PS: Mo Nugar

Farlier all the mutters were adjourned en-bloe pursuant to the directions

passed by the Thon*Ble Bigh Conrt of Delhi Trom time to time ambl lock-duwn
Sow, vide office order oo, 200DII02000 dated MLD7

Ll 20, Misivick Courds
have been directed to tabe up all the cases Hsled before them through

videoconlerencing e the cases whereln evidence is to be reconded.

004 202
Present: None for the complainam

Conrt v convened thirough ViC (CISCO WEBEX) from resideace office
File persed

Tt U o (L0020 I: fur 1S b view ot the ghave inentoned offiee order
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Iem % 17
State vs. Podaad @ Visha

FIR Mo 385202
'S Afundia

Barlier ull the matters were adjourned en-liloc pursuant tn the directions
praassedl by the Hon'ble High Coort of Delbi from time (o time ambd Lck-down,
Mow, vide wffice order no, 2600002020 dated VL0700, District Courts
have Dwen directed to take up all the cases lisied before them througzh
videacanferencing except the cases wherein evidence is 1o Le recorded,

=9.09.2020
Presen. Leaprned APP for the Swte theough VIO
Accused nat pro<tuced from J-C

Bhin Sueny Garg, lezmed remmand advocate thioagh VIC

Conrt s convened through VO (CISCO WEREN) from reshdeace nffice.

File parited

Notice be alve el to the complainantowner of volen propeny and 10y fios

: el
dale of hearing.
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ltem Mo, 2

State vs. Hard .F-;.',- -"1.;;!: el

FIR No. 17672017
5 Mundlo
Baclier all the matters were adjourned en-hloc pursignt to (e directinn

I‘f'-"'-“'l by the Hon®ble High Couct of Dellin from tiove to toee amil lek-dos o,
Now, vide oflice orler no. 2670000720200 dated 30072020, District Courds

have been alivected to take up all the cases listed hefire them throush
videwcunTerencing except the cases whercin evidence is 1o be reenrded,

29 0920710
Present: Leamed APP for the State through VI

Shrl Nepul Singh, leamed counsel for the secused periops (present in
COLIPL B8 Person )

_I:llln" i cormvented fheeigh 190 [f‘,ﬂ}f‘[} II-'EH,F\;; ﬁ-“'"" N T llfﬁ.'.i-_

Heard. File perused.
Put up on 01102020 [or funther procesdings

Learned counsel is directed 1o encure the presenoe of accused on 1be pext date of
beranny p
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licm Mo [0
Suate v, Craetesds Guprtia i) Cranghy
FIR Mo, [0R/ 20009
% Afumfba

Earlier all the marters were adjourncd en-bloe pursoant o the directivns
passeid by the Hon ble High Coart of Dethi from time 1o time anid foek-dawn,
Now, vide office order wo, 26 DIC2020 dated 30072000, Pistrict Courts
have been directed to take up all the cases lisied belore them through
videnconforencing except the cases wherein evidence is 10 be recurded.

29,049,202
Present: Leamed APP for the State throwsh VIC
Mistie for necused
Shri Sarmy Grarg, lezmead remand advocate through V/C
Court is convened through VIC (C1SCO WEBEX ) rom residence office.

Fule perused.

PPerusal of the file reveals that sccusad s runming in Jhajhar jal, lowewver, be is on
buil in thas case.

Concerned Ll Superimended is directed to produce the accused eliher in sersen or
through VT on next date of heanng faifing which adverse onder shall be passed

against him. VI detuils be shared with the concemad Jail authocity.
Put up en 200 10,2020 for fusther proceadings.
Momive be also issued to the surety of the acoused for the next dote of lwaring

|

| Habits Pusiva)
MM-O0, West Dharser
THC, Dl 20k 2020



[1em MNa. B
Sunny Kumar ve Flawg Singh
CC Mo, 1T304
S Mundon

Earlicr all the matters were aldjiurned en-bloc pursuant o the direetion
passed by the Ton®ble 1igh Couet of Delhi from e t9 time amid lichedumn,
Sow, vide office order i, 20DIC2020 dared MLUT2000, District Cuniriy
bave been directed to tahe upre wll the cuses listed hefore them heoupl
videoconferencing cveept the eases wherein evidence is o be recorded.

251 04 210 )
Present: Nome for the complainans

Court is comvened thromgeh VO (CISCO WEREX) from resiilence ullice.

File perusesd

Put up oa 0022021 for arguments on the application filed under section 156(3)
CrP.C :

|
| Babita Puniyva)
MM W e [ Yeirs
111G g Mol 7, 250
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ltem MNo. 35

State vs. Vijay @ Budal ete

FIR No. 1210720} 4
P'S: Huri Nagar

Earlier all the muiters were adjourncd en-bloe pursizant to the directinns
passed by the Hon'ble igh Court of Delhi from time to time amid lsek-down.

Now, vide office order no. 26/DIC 00 dated 27,2020, Districi Courts
have been directed

o take up oll the cases listed before them 1hrouph
til.nlmmnfurrnrirr;; except the cases wherein e idence is 1o be recorded,
LB

17049 307

Present: Learned APP for the State through ViC

el Sarmy Garg, Jearned LAC for the accused perions through V¢

Court is comvened through V/IC (CISCO W EBEX) from residence offiee,
I-i h:' P‘E'“-I-"lf'.l

Put up on 15102020 for Arguments on the point of charpe,
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ltefr Mo, 3

Bate va Nvrwe Kumna

FIR Mo, 82017
" Mun Sl

Earlice all the miatlers were adjourned en-bloc pursuant 1o the dicections
passal by the Ton®ble Righ Court of elhi from
Now, vide offlee onder no, 3
buve been direcied 10 tahe
videncunferencing evep

B o e dmid bock-dow .
ﬁll“‘lr-':“:" it ST 20, Ihstrict £ abiaris

e all the cases listed before them through
M the cases wherein esidence i to be recorded

g i

Present: Learned APE for e Mate through VO

Accused thrsugh v

Shrv Aoy atrnar, leamed cisnsel for the accused through VU

Cuurt is cinvenl throuph YO (C1S00 W EBLND from resitence oilice,

File perused

It |5 stated by the learmed counsal for the 5

tetlidtimnt.

counetd thar thesye s Moaibality of

Al request, put up on G502 020 for drguments o the point of ciorge further
provesdings

Cowt notice be also fssued 1o he complaimant 1o eaploce the possibilite o
séttlement and 10 for pest dare of he

JETE
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[tem No. §
SEAte wa. Caaenti G".”'-"
FIR Mo SI201R
S Mimdly

Earhier all the matters were adjourned en-bijng pursuant o the dircctions
peassed by the Hon'ble Thigh Court of Dellii from tinie to time ambd loeh-tdown,
N, vide office orber poe 20DHC2020 dated 30072020, Disirlet Courts
have been directed to take up all the cases listed before them through
videoconlerencing exeept the eases wlhierein evidence is tn be recordorl.

20002020
Present: Leamed AP for the State thiouph VIO
Mone for accused
Court bs convened throagh ViC (CISCO WEDBEX) from residence ofTice,
File perused

Perusal of the file reveals that accused is running in Jhajhar jail in some other cose,
ltowever, he 15 o0 Bail in s case

Fherefore, concerned Jail !"iupl:'ri]'rrcﬂd.'d % adirecied f rl[.,'li:lui;.; the accused either
n person of through ViC on next date of bearing faling which adverse onder shiall
be passed against him V€ details be shared with the 1ail awthonny.

Pt wapy ooy 200 10 2020 for further procevifings.

Motice be al=o fsseed w the surety of te accused for the next date of ||?r|:ﬁ}!

i Eﬁa’q:-i'.:e Funiva)
MM-n Wear Bygmdce
THC, Dethil 20 60 =m0
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It Mo, 3]

Neafe s, Adnner Siagh

FITE Mo, &d/2010 ]
Y urifher

Farlier all the maiters were adjonrned en-hloe pursaand to the directions
pussetd by the Ton®ble Bligh Coort of Delli from time to fime o mide! heli-dhwn,
Now, vide office order no, 2OHCI2E0 duted M0T.2020, Disteiet Courts
huve Dbeen dirvected to e upooll the cases listod Defore them theoueh
viteoconlerencing except the cnses wherein evidenee is to be recordel,

P
37002026

Present: Learned AP For the Stote through VC

Accused in person (present ineourl in person]
Court is convened throuph VC (CISCO WEBEX) From residence ofTice.
File perused,

AL requiest, put up on 15002020 for 3A. "i;r‘I
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FIR Mo, D92020 & 10072020
1'S: Mundka

Earlier all the matters were adjourncd en-bloe pursuant to the directions
passed by the Hlon'ble Tligh Court of Delli fram time 1o time amid lock-down,
Now, vide office order no, 26/DHC2020 doted 3L07.2020, Districl Courls
have been directed to take up all the cases listed before them throogh
videoconferencing except the cases wherein evidence is to be recorded.

29.09.2020
Present: Leamed APP for the State through V/C
10 through V/IC
Court is convened through V/IC (CISCO WEBEX) from residence office.
Itis stated by the 10 that FSL result is not ready.
Heard.

Put up on 115.10.2020 for consideration. I,’f

l[[l:_l'll:lir.-j Puniyn)
MM O West District
TIIC: DEAM 2 B0:2020



Bail upplicmion
FIK Mo 53020
["S: Miars Nogwer

Earlier all the matters were adjouraed en-hloe pursuant to the directions
passed by the Hon®ble Bigh Court of Delhi from time to time amil lock-down,
Now, vide office arder no, 260 DHC2020 dated MLOT2020, District Courts
have been directed to take up all the cases listed before them throwgh
videoconferencing except the cases whercin exldence is 1o he recorded.,

20,04, 2024}

P'resent: Leamned AP for the State theoueh V/C

Ay, Rita Shaked, leamed counsel for the secused/applicant

Corwert In convested threosgte D00 (OISO WUE BEX froem revidence affice.

114 stated by the learned counsel for the neeused that he was juvenile at the time of
commmission of uifence,

File ponesedl.

10 ds dhirecied to verily the age relmed documents of the aceusad and submit the
repurt op O, 102020

Learmed counsel is directed 1o supply oll the relevant documents today itselF 1o the
o

PPut up en (1,.10.2020 for considerution/further arguments on the bail application.

4
(abita Puniva)
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